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Hon'ble Shri I.K, Rssgotra, iVember (A)

Hcn'ble Shri J .P . Sharma, Member (J}

For the .i?e tit loners

For the Ra soo nds nts

... it) ne

• • " I'^ne

1. (ihether Reporters of local paoers may be alloiA-ed
to see the Judgement?

2. To be referred to the-Reporter or not?

iJIJDG£;v£.^) ORri •
(DRLIVaR^D BY HOIf BLE SHRI I.K, RASQOTRrt, LlcMBiR{A) )

Although no ne repre sente d. the Pet it io;ners,._ we

consider it proper to dispose of this c,,sg, being ,-in old

matter. The,, grievaruce of th'̂ a petitioners is th-jt

•• they were promoted vide order dt . 11,11.1983 from the

post o; Selection Grade Auditor to the grade of Supertfisor in

tha pay scale of F3.5CO-900 w.e.f . 1.11.1983, they v.'ere

reverted to their substantive post- of Selection Grade

.Huditor vide order dt . 9.3.1985 w.e-.f. the same date. .;e

observe fr:.m the promotion orders that the petitioners ware

promoted purely ,-;s li tsmjor.rry stop g:.p arr.^ngemsnt with

the condition that they would be Dy verted as jnd \-^hen Quslifis
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heads become available. insse facts' have not been disputed

by the rasjondents in their counter affidavit. They hsve

stated that before the petitioners v\^re reverted,

VNh ether

C&AG's office was ig'quested onl.6.i934 to clarify^©n the

availability of the successful candidates in Section

Officer's grade Examination held in liovernber, 1983, the

petitioners could be reverted. The C&AG advised the

resoondents office as under

"Supervisors cannot be allowed to continue as such
1n 5ud it offices, if se ct io n of f ice r' s Gr ,;ide Examinat ion
passed qualified officers are awaiting promotion. If
staff have passed Sectio n Off icers' Grade Examination,
the Supervisors are to be reverted as their sppo intme nts
vBce only temporary ^s astop-gsp arrangement/"'

The petitioners' stsnd- ik th-^t in terms of paraa3..5j of the

Supplement Manu^al issued by the GS.aG's office, the petitioners

.should not have been reverted. The said'p ar agr qoh from the

Supplement Manual has been rep.i:x3duced by the respondents in

para 4.3 of their counter~affidavit. The said paragraph

resds as under .

"In already separated Audit Offices 80?6 of the
Se ct 10,n Otf icers' Pos ts and 3C>'o of the Auditors' posts
shall be made available in the higher scales ( .650-1040^
and _IRs .420-300) to the existing Sect io n Off ice rs and
ru.ditors in the total existing sanctioned strength,
existing supervisors shall be adjusted to the extent ©f
20>^ of Section Officers' post in the scale of .5CC-9CO
in separated .'-iudit Offices, ihis uoulo be ourelv
personal to them.."

ine petitioners herein who V'.er:? substdntive Selection Gr^de

. . o • . «
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auditors in the scale of ivj .425-700 were promoted as

• '

Supervisors on 2 2.3.1983 and 1.11,1933 prica- to the

structuring of the cadres into the Audit and Accounts

vv'ings . These promotions Vv-ere ordersd due to shorfjsge of

qualified :d:-1as personnel. Further the appo intiny nt o f

the petitioners v^/as purely as a stop-qdp arrangement until

The provisions msde
qualified officers becjine available, /.in, pard 3.3.5 of the

^ _ Supplement ivlanual, therefore, dc not provide any protection

to the petitioners against reversion. In the circumstances,
<,

we ars not inclined tc interfere in the matter .,?.nd the same

is dismissed. .\b costs. _ ,

tJ » iHAt-i\lA) (I.K. :laSGOTa
^ iiiUiBcri (J) .1 \a)
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